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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL HYDERABAZD DENCH AT HYDERABAD

Tuesbay THE —TOF Reth DAY OF o U
ONE THOUSAND NINE HUNDRED AND EIGHTY BEVEN

3 PRESENT 2 ~

THE HON'BLE MP.B,N.JAYA SIMHA: VICE-~CHAIRMAN
. AND
THE HON'BLE MR,D.SURYZ RAC: MEMBER.:
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Application under Section 19 of the administrath§

Tribunals Act, 1983 praying that in the circumstanceg stated therein |
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ORIGCINAL APPLICATION NO,4)}1 of 18987,

(CRDERS OF THE TRIBUNAL)
' %%

The applicent herein seeks to quéstion
crder Me,WCZ/CRB4 dated 15-6-1987 passed by the second
respondent, viz., the Additional Divisional Railway
Manager, South Eastern Railway, Ualtair, removing thg
applicsnt from service. fhe applicant‘uas working
as Travelling Ticket Insnmector in South Eastern Railuay{
The applicant has not preferred any'appeal hafore

" not

apnroaching this Tribunal, The reason for/preferring

an eppeal is that the second respondant, whao is the
'appal;ate aithority,over the Pirst respondent, has

assumad chafge of the disciplinary aythority and inflicted
th; punishmant. Th;reby,'fhe applicént states that his
‘right of appeal }s taken away. Even if fhe second
Respondent has gcted as the primary disciplinary authority,
it is not as though the gpplicant is uithoup a remedy
ézfzappeal. He has a right of appeal tﬁ ihe next

higher authority over the second fesgéndant; The
applicant is, therefore, diractgd to éuhmit.an sppeal

i . o walin,
covering all the points which ha may wish to dowss within

contd,..2




- page two -
@ne week. from the date of receipt of this Order ana
the appelléte authority, viz., Divisional Railway
Manager, South Eastern Region, Waltair should dispcse
of the appezal uithinfgiglﬂeéks from the date of receipt

t

of the appeal.

'2. The applicant submits that ﬁurSUant to the

order of removal, he is likely to be sent out Prom

his qua;ters without Purther notics. Ganecral instrﬁc-
tions of the Government of India in regard to concessional
period that can be granted for retantion of residence
stipulates that a concessional period of ane month

can bhe granted for a government servant who has been
dismissed or remqued from seruice, for tetention of

qQuarter. Since we have directed the applicant to

-

exhaﬁst his alternate remedy of appeal, he shall not be

| \lwﬁL‘RA-i;ﬂAJi by 4xgtnw‘ } Ej )
evicted from the quarter al :

CJLU-?. ’ )
E%’ He shalybe liable to pay rent, charges stec.

as is payable by'him under the rulas.

3. With théég“a g‘ t10n3gh$hehapplicat10n is disposad

of at the time of admlsSLOn.
' (dictated in open court)
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30th June,1987,.
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